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The interim order, violation of which is complained

n this case, only directs maintenance of “tatus quo as on

0.8.1991. The respondents . have stated that the petitioner
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the order of reversion did not come into effect. The

order itself cays that it shall take effect with

sffect. As the interim order iz one regarding aaintenance

atisiiod tha
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of status quo and as we are
on the date 6f interim order was that the petitionc 3toou
reverted, no action under the Contempt of Couris Act
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the alleged violation of the interim order 13 ca

These proceedings are accordingly dropped.
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